IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

0.A.No. 1325/97 | bDate of Order:7.10.97
BETwéEN:

A.Appa Rao . .Applicant.

AND

. 1. Secretary, Government of India,
Ministry of Agriculture,New Delhi.

2. The Director,Central Institute of
Fisheries, Nautical & Engineering
Training, Devan Road, Cochin.

3. The Deputy Director, Central Institute
of Fisheries, Nautical & Engineering

Training Unit, Post Box No.191,
Fishing Harbour, Viskhapatnam. . .Respondents.

Counsel for the Applicant ..Mr.K.S.R.Anjaneyulu

—Counsel for the Respondents ..Mr.N.R.Devraj'

CORAM :

HON'BLE SERI H.RAJENDRA PRASAD : MEMBER (ADMN.)

HON'BLE SHRI B.S. JAI PARAMESHWAR : MEMBER (JUDL.)

J
JUDGEMENT

( % per Hon'ble Shri H.Rajendra Prasad,Member{Admn.) i_

Heard . Mr.D.Subrahmanyam for Mr.K.S.R.Anjaneyulu,
learned counsel for the applicant and Mr.N.R.Devraj, learned

standing counsel for the fespondents.
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2. The applicant was appointed as Watchman on casual and
daily-ratéd basis in  April 1997, and has been discﬁarging
duties attached to thé said post, along with two sthers
similarly‘eﬁgaged persons, eveikincg then. IE submitted by
the learnéd counsel for the applicant that_ﬁespondent No.3
has embarked on a process of discharging casual daily-rated
watchmen socon after they complete six months of service and
to engage a fresh batch of Watqhmén on the same basis. It

is mentioned that one of the three existing watchmen has

rhen

already been removed and the applicant himself afprehends:

" that he is at the point of being disengaged on or after 17th

October, 1997, soon after he completes six months of casual.

service under the respondent. It is also added that all
three watchmen appointed in April, 1997, including the

applicant, submitted a representation setting forth their

grievances to a visiting senior official from the Ministry

of Agriculture during August 1997. It is not known what
decision;, if any, has been taken by the Ministry and/or

communicated to Respondent No.3.

3 It is thﬁ#ubmission'of the applicants that terminating
one set of Empléyment Exchange-sponsored candidates merely
to be replaced with another set of similarly sponsored

candidates is an unfair and bad labour practice. ‘We agree.

4, The OA is disposed with the following direction at
the admission stage ;- |

(a) If the intention of the respondents in
disengaging ‘the applicant is merely to replace him with
another identically-situated fresh candidate, the same shall
not be done without service a proper notice and folloﬁing

the rules and process of natural justice.
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{(b) If the dis-engagement is for any othér reason,

the same shall have to be specifically spelt out éhd stéted"

in a reasoned order. Oral termination or disengagement

would not be acceptable.

{c) Ideéally, a proper recruitment can be résorted.td
as per recruitment rules if such ruiés-have been framed, to
fillup permanent vacancies of Watchmen. K If such‘a process
is launched hereafter it 1is necessary to add that the
experience ‘gained by the candidates already -engaged,
including the applicant, shall be given due weightage in_

making.sel;ction to the posts.

5. Thus, the OA is disposed of.. No costs.

RAMESHWAR )
er(Judl.)

e Dated : 7th October, 1997
Uyﬁ? - (Dictated In Open Court)
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Copy tb:“

1.

2.

4,
S
6e

7.

Secretary, Govt. of India, Min,of Agrigulture,
New Oalhi. ' . a :

The Jirestor, Cantral Institute of Fisharias,

MauticAal Enginesring Training, Savan.ﬂoad,”zochin;

The Deputy Oirector, Central Institute of Fisheries,
Neutical and Inginaszring Jnit, Post Box No.191,
Fighing Hapbour, Yisakhapatnam. '

One copy to Mr‘K.E.R;Anjaneyulu,advbcate,EATnydarabad,
Cne copy tp ﬂr{N,R,DaUraj,Sr.EGSG,CAT,Hydarabad;

Cna copy to D.R{A),CAr ,Hyderabad,

bna duplicats cdpqu
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